Matter raised [22 MAY 2012] with permission273

sft 3 UBTeT ARR (o) WY, A 9ew | S vy Sern w, § e
B T g PRl g |

I AT T RUGe (M USRI WX, AN Wew q S fawy e ®, A
U Bl A AWg bRl gl

SHRI SHANTARAM NAIK (Goa): Sir, | associate myself with the issue raised
by the hon. Member

DR. CHANDAN MITRA (Madhya Pradesh): Sit associate myself with the
issue raised by the hon. Member

SHRI RAJIV PRATAP RUDY (Bihar): Sir | associate myself with the issue
raised by the hon. Member

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sirl associate myself with the
issue raised by the hon. Member

DR. M.S. GILL (Punjab): Sirl associate myself with the issue raised by the
hon. Member

SOME HON. MEMBERS:We also associate ourselves with the issue raised
by the hon. Member

Rape of a Dalit Sudent in Bhagat Phool Singhwomen’s University in Haryana
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Remarks by Arbitration Tribunal, London, questioning the soveeignty
of the Indian Judicial System

SHRI P RAJEEVE. (Kerala): Mr Vice-Chairman, Sjr the International
Arbitration Tribunal, London, recentlygave an order in favour &¥hite Industries
Australia Limited (WIAL) and against the Government of Indide Arbitration
Tribunal criticized the Indian Supreme Court, in partiubrd the Indian judicial
system, in general, and made the Government of India liable to compensate for the
lapse on the part of our Judiciafyhe WIAL had entered into a commercial contract
with the Sate-owned Coal India Limited. But, subsequergiydispute arose between
the two and both the parties approached the Supreme Court of India. Meanwhile,
the WIAL approached the United NatioAsbitration Tribunal. Then, anArbitration
Tribunal was constituted, which consisted of one membeminated by the
Government ofindia, one membernominated by the Government Afistralia, and

* Not recorded.



